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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
0.A. NO. 386/2024

INTHE MATTER OF:
VINAY PRAKASIH v PETTTIONER

VERSUS

NCT OF DELIHI & ORS ... RESPONDENTS

AFFIDAVIT ON BEHALF OF SECRETARY ENVIRONMENT AND
FOREST,GNCTD.

[, Ankit Kumar, S/o Sh. Anil Kumar, aged about 38 years, presently posted
as Deputy Conservator of Forests-cum-Tree Officer, South Forest Division,
GNCTD, duly authorized by the Secretary, Environment and Iorest,
GNCTD to file this affidavit in my official capacity, do hereby solemnly

affirm and state as under:

I. That this affidavit is being filed on behalfl of the Principal Secretary
(Environment & Forests), GNCTD, and upon his approval through the
Deputy Conservator of Forests (South), in compliance with the
directions of this Hon’ble Tribunal’s order dated 30.04.2025, based on

the official records pertaining to the present matter.

I~J

. That the present application has been filed by the Applicant
concerning alleged unauthorized/illegal felling and pruning of trees in
the State Trading Corporation (STC) Housing Colony, Mehrauli Road,
New Delhi.
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That this Hon’ble Tribunal, vide order dated 30.04.2025, was pleased

to direct as follows:

“...6. Hence, we require the Secretary, Environment and Forest,
GNCTD to look into the entire issue and to ensure that appropriate,
expeditious and serious steps are taken to trace out the persons
responsible for illegal felling of trees and appropriate action as
prescribed in law is taken against those persons. Let the action taken
report in the form of affidavit of Secretary, Environment and Forest,

GNCTD be filed within six weeks.”

That pursuant to the above directions, immediate action was initiated.
A complaint was received through email on 08.02.2024 from the
petitioner regarding illegal cutting of trees at STC Colony, Malviya
Nagar, and New Delhi. On the same day, the beat officials of the
South Forest Division carried out an inspection and submitted a report
dated 08.02.2024, wherein it was prima facie found that 17 trees were
felled and 10 trees were heavily pruned. The said report is annexed as

Annexure—1.

. That on 09.02.2024, a notice under Section 31 of the Delhi

Preservation of Trees Act, 1994 (DPTA) was issued to the Dy.
Director (Horticulture), MCD; the General Manager, STC; and the
President, RWA of STC Colony, requiring appearance on 21.02.2024.

A copy of the notice is annexed as Annexure—2.

‘That on 21.02.2024, Mr. Raj Kumar Awasthi, Dy. General Manager,

and Mr. Rajender Rawat of STC of India Ltd. appeared, whereas no

A~
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representative appeared on behalf of MCD or the RWA President. The

attendance sheet 1s annexed as Annexure—3.

. That subsequently, on 22.02.2024, Mrs. Himachal Devi, President of
the RWA, appeared and was directed to submit written submissions.
Vide letter dated 24.02.2024 (received on 26.02.2024), 1t was stated
that due to a storm, some trees became bent/partially uprooted,
obstructing access and posing risks to residents, and pruning was
therefore carried out with assistance of MCD. The letter is annexed as

Annexure—4.

. That a notice under section 31 of the Delhi Preservation of Trees Act,
1994 was re-issued against the Dy. Director (Horticulture) MCD,
Deputy General Manager of M & E Division, STC Housing Colony
and the President of Residents Welfare Association (RWA), STC
Housing Colony New Delhi vide Notice No. 461/TO(S)/TOC/2024-
25/15411-13 dated 04.03.2024 to appear before the Tree Officer on
13.03.2024 to find out the factual position and to determine the extent
of the offence. The notice dated 04.03.2024 issued under DPTA, 1994
is annexed herewith as ANNEXURE 5.

. That a letter was also issued to the Station House Officer, Malviya
Nagar, New Delhi on 07.03.2024, requesting to investigate the matter
and to register an FIR under Section 154 of the Criminal Procedure
Code, 1973 in respect of offence punishable u/s 8/24 of the Delhi
Preservation of Trees Act, 1994. The letter dated 07.03.2024 issued to
the SHO is annexed herewith as ANNEXURE-6.

g
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That pursuant to the above notice dated 04.03.2024, Sh. Rajkumar
Awasthi DGM & Mr. Rajender Rawat from the STC of India Ltd.
appeared on 13.03.2024 and a letter dated 11.03.2024 was submitted
vide diary no 11087 dated 13.03.2024 to this office, wherein it was
stated that the State Trading Corporation is a Government of India
undertaking under the Department of Commerce, Ministry of
Commerce & Industry, and Government of India. The Housing colony
in question is located at Aurobindo Marg, New Adchini, New Delhi
and the flats within the colony are occupied by employees of STC.
Further, it was stated that STC had no role whatsoever with the
allegations as contended in the notice dated 04.03.2024. The reply
received from the STC of India ltd. dated 11.03.2024 is annexed
herewith as ANNEXURE-7.

.That subsequently notices dated 14.03.2024 & 16.04.2024 were issued

under section 31 of the Delhi Preservation of Trees Act, 1994 for
appearance on 10.04.2024 & 01.05.2024 respectively. Copies of the
notices dated 14.03.2024 & 16.04.2024 are annexed herewith as
ANNEXURE-8 (COLLY).

.That in response to the above mentioned notices, a letter bearing F.No.

DDH/ADH/SZ/MCD/2023-24/57 dated 04.04.2024 was received
from MCD vide diary no 259 dated 18.04.2024, wherein it was stated
that S.T.C. housing Colony, Shri Aurbindo Marg, New Delhi did not
fall under the jurisdiction of Horticulture Department, South Zone,
MCD. It was further stated that Horticulture Department, South Zone,

MCD had not conducted any pruning activities within the

g
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aforementioned colony. The letter of MCD dated 04.04.2024 is
annexed herewith as ANNEXURE-9.

13.Further, a letter dated 02.04.2024 was received on 24.04.2024 . vide
diary no. 535 from the Chief Manager, State Trading Corporation of
India Limited, New Delhi, wherein this time it acknowledged that the
RWA had in fact undertaken the pruning/cutting activities in the
housing colony complex purportedly to safeguard the life and limb of
the occupants of the housing colony, claiming that the trees were
hanging precariously over the flats/infrastructure/car sheds of the
colony and were posing a threat to the residents of the STC housing
colony. STC itself suggested that strict advisories be issued to the
RWA to desist from such actions in future without statutory
permission. The letter dated 02.04.2024 is annexed herewith as
ANNEXURE-10.

14.That a reminder letter dated 16.05.2024 vide F.No.
461/TO(S)/TOC/2022-23/1179-80 was issued to the SHO, Malviya
Nagar, New Delhi to submit Action Taken Report (ATR) with
reference to the letter issued on 07.03.2024 for lodging F.I.LR and
investigating the matter. The letter issued to the SHO is annexed
herewith as ANNEXURE-11.

15.That a notice dated 24.10.2024 issued on 24.10.2024 by the
Investigating Officer of P.S. Malviya Nagar, under Section 160,
Cr.P.C. wherein it was, inter-alia stated that an FIR had been
registered vide FIR No. 288/2024 dated 30.05.2024 under section &/24
of the Delhi Preservation of Trees Act, 1994. Further, it was requested

that the concerned officer, Shri Chhedi Lal (10, Tree Offence Cell)to

g
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appear as a witness and to give such information as is available with
them for the purpose of conducting further investigation. The
Department has extended full cooperation in the criminal
investigation. Copy of the letter dated 24.10.2024 is annexed herewith
as ANNEXURE-12. Further, a copy of FIR No. 288/2024 dated
30.05.2024 registered at P.S. Malviya Nagar under Sections 8/24 of
the Delhi Preservation of Trees Act, 1994, pursuant to the letter of this
office dated 07.03.2024, is annexed herewith as ANNEXURE—-13.

16. In the meanwhile, vide letter dated 01.11.2024, the Beat Officials
were directed to coordinate with police for securing entry—exit
registers and CCTV footage of the STC Colony. In this connection,
the police officials were contacted for carrying out the necessary
inspection. Copy of the said letter dated 01.11.2024 is annexed
herewith as ANNEXURE-14.

17. That letters vide F.No. 961/TO(S)/TOC/2025/39 dated 16.06.2025
was issued to the SHO, Malviya Nagar, New Delhi, whereby 1t was
requested to provide the Action taken report (ATR) and in furtherance
thereof, the police officials were requested to assist the forest officials
for obtaining the CCTV footage of the concerned area so that the
offenders may be identified and the action may be taken against the
wrongdoers/offenders. The letter dated 16.06.2025 is annexed
herewith as ANNEXURE-15.

18.That an inspection dated 11.08.2025was carried out by the beat officer
to promptly collect available evidence while police investigation was
simultaneously underway, culminating in the report dated 12.08.2025.

In the said report, it was mentioned that during the inspection the

/6/’
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entry-exit rcgistcf was checked, and it was found that the pages prior
to 04.03.2024 were torn; therefore the details could not be retrieved.
Further, the report disclosed that the office of the STC Housing
Colony was closed, however Mr. Anil, an employee of the STC
Housing colony informed that the CCTV (s) were installed by the
Delhi Police. Further, Mr. Anil stated that certain videos of the tree
offence are available with them and the same may be obtained during
his presence as he has proceeded for some days leave. As such, access
to CCTV footage and entry exit registers of STC Colony were denied
due to non-co-operation of the management of the STC Colony. Copy
of the said report of the beat officer is annexed herewith as
ANNEXURE-16.

19.That a notice bearing F.No. 461/TO(S)/TOC/2024-25/3013 dated
12.08.2025 was issued to the Dy. General Manager, M & [& Division,
Building Cell, House Keeping, STC Colony, CCTV and Computer
Cell, Jawahar Vyapar Bhawan, Tolstoy Marg, New Delhi under
section 31 of the Delhi Preservation of Trees Act, 1994 with a
direction to submit CCTV footage of the area from 15.01.2024 to
15.02.2024 alongwith the certified copies of the Entry-Exit register
for the same period. The said notice is annexed herewith as
ANNEXURE-17.

20.That the investigation in the matter is being carried out by the office
of the Tree Officer (South), wherein Tree Officer (South) has issued
various notices under section 31 of the Delhi Preservation of Trees
Act, 1994 for appearance of the Dy. Dirt (Hort.), Dy. General
Manager/Sh. R.K Avasthi, the President of RWA S.T.C colony, and

2
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submission of evidences dated 18.08.2025. Further, an FIR has also

been lodged with the SHO concerned. The copy of the notice dated
18.08.2025 issued is annexed herewith as ANNEXURE-18.

21.That inquiry proceedings were conducted before the Tree Officer on

22.08.2025, during which:

(a) The officials of the MCD were present and categorically stated that
they have no role in this matter and that the concerned officials who

had carried out the activity were not from MCD.

(b) Ms. Himachal Devi, President of the RWA, STC Colony, was also
present and submitted that only pruning of trees was carried out to
prevent danger to life and property, and for alignment purposes.
However, no submission was made regarding the illegal felling of

trees.

22 During the said inquiry proceedings, the Tree Officer made the

following observations and directions:

a) That the entry/exit register and CCTV footage for the period
15.01.2024 to 15.02.2024 were not submitted during enquiry.
The same were directed to be obtained from the concerned

security in-charge.

b) That an interim order was passed directing the plantation of 300
tall saplings of native species (6—8 feet height) within the STC
Colony campus.

¢) That the concerned parties were directed to produce the CCTV

footage and entry/exit register before the Tree Officer.

5
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d) That the offender was directed to submit compliance within 7
days of the order. A copy of the interim order dated 23.08.2025
is annexed herewith as ANNEXURE-19.

e) That under Section 11(ii) of the DPTA, 1994, it was further
directed that, in coordination with the land-owning agency,
effective protective measures be taken for safeguarding other
trees growing in the column.

23.1t is further submitted that by letters dated 26.08.2025 and 28.08.2025,
| Ms. Himachal Devi has stated that compliance of 200 numbers of
trees plantation has been done by her. She also undertakes that she

would maintain these 200 planted trees. The letters dated 26.08.2025
and 28.08.2025 are annexed here as ANNEXURE-20 (COLLY).

24.1t is further submitted that in addition to case-specific action, the
Department has implemented and is adhering to Standard Operating
Procedures under the DPTA, 1994, so as to ensure transparency,
accountability, and uniformity in dealing with tree offences. These

include:

« SOP for Dealing with Tree Offencs under the DPTA, 1994

(implemented as an interim measure vide Circular dated 21.05.2024);
« SOP for Tree Felling/Transplantation under the DPTA, 1994;
« SOP for Tending and Pruning of Trees under the DPTA, 1994; and

« Directions issued under Section 33 of the DPTA, 1994 to all Tree
Officers regarding the invoecation of Section 8 of the Act.

These SOPs have been duly circulated and are being applied in

.. o
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ongoing proceedings, including the present case. Copies of the
relevant circulars/directions are annexed as ANNEXURES-21

(COLLY).

25.That bonafide efforts are continuously being made by the answering
respondent for preservation of trees and protection of the natural
environment in and around the STC Housing Colony. Awareness
drives, & programmes and advisories have been issued to RWAs and
local stakeholders cautioning against unauthorized pruning/felling and
emphasizing the statutory procedure for seeking permission under the

DPTA.

26.That it is most respectfully submitted that the answering respondent
has the highest regard for the majesty of this Hon’ble Tribunal and
undertakes to extend full cooperation and to take all steps necessary to
ensure strict compliance with the directions of this Hon’ble Tribunal,
including identification and prosecution of the offenders in

accordance with law.
28
|0 e
DEPONENT

VERIFICATION

[, the above-named deponent, do hereby verify that the contents of
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belief, derived from official records. No part of this affidavit is false and

nothing material has been concealed therefrom.

SEP 2025

Verified at New Delhi on ins ~ day of September, 2025.
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GOVERNMENT OF NCT OF DELHJ
' OFFICE OF THE DY. CONSERVATOR OF FORESTS (SOUTH)
NEAR DR. KARNI SINGH SHOOTING RANGE

TUGHLAKABAD NEW DELHI -1 10044
Email Id- dcfs|'3u1'h.delhi@eov.in

v ARG v e )("' f‘-r;.
P 301 TOSYTOC2022-23/ I Sy A Dated 7.5

NOTICE UNDER DPTA, 1994

Whereas, it has been alleged that a tree offence has been committed by illegal
cuttingrpruning of trees located at S.T.C. Housing Colony, Shri Aurbindo Marg, New Delhi
without permission. which is violation of Delhi Preservation of Trees Act, 1994,

And Whereas, the statement/presenc

¢ of the person (s) addressed in this notice is required
to find out the factual position and

to determine the extent of offence according to its merit,

Now;, therefore, 1, DY. CONSERVATOR OF FORESTS (SOUTH)/ Trce Officer, as
empowered ws 31 of Delhi Preservation of Trees Act, 1994 call upon you to appear before
mejon 21.02.2024 at 10:00 A M. in the office of Dy. Conservator of Forests cum Tree
Otlicer. South Forest Division, Near Shooting Range, Tughalkabad, New Delhi-110044. In
event of fallure 10 appear, legal action will be initiated against concerned and the matter
would be proceeded exX-parte. s per section 136, CrpC non-compliance of this notice il
wttract penal provisions w's 188 of IPC.

Tree Officer/ Dy. Conservator of Forest (South)
Tughlakabad, New Delhi
To,
L The Dy. Dir(Hort.),
MCD, South Zone, Green park,
New Delhi
3, Dy. General Manager/Sh. R.K. Avasthj,
M & E Division, Building Cell, House Keeping, STC Housing Col
CCTV and Computer Cell, Jawahar Vyapar Bhawan, .
Tolstoy Marg, New Dej hi
The President.
RWA. ST Housing Colony,
Shri Aurbindo Marg, New Delhj

/.

ID poof while coming for the hearing,
2. Authorization letier is mandatory if the addressee

ony,

L P

s Note- |, Curmy a copy of valid

of this notice is not attending the hearing himself/herself,
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Annexure-3

GOVERNMENT OF NCT OF DELHI
DEPARTMENT OF FOREST & WILDLIFE
OFFICE OF THE DEPUTY CONSERVATOR OF FOREST (SOUTH)
NEAR DR. KARNI SINGH SHOOTING RANGE
TUGHLAKABAD, NEW DELHI-110044
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GOVERNMENT OF NCT OF DELH1
OFFICE OF THE DY. CONSERVATOR QF FORESTS (SOUTH)
NEAR DR. KARNI SINGH SHOOTING RANGE
TUGHLAKABAD NEW DELHI -110044
Email Id- defsouth.delhi@gov.in

=

F- 461/TO(S)TOC/2022-23/{ Sy 3} ~F 2 Dated ) g)Q&E

NOTICE UNDER DPTA, 1994

Whereas, it has been alleged that a tree offence has been committed by illegal
cutting/pruning of trees located at S.T.C. Housing Colony, Shri Auwrbindo Marg, New Delhi
without permission, which is violation of Delhi Preservation of Trees Act, 1694,

And Whereas, the statement/presence of the person (s) addressed in this notice is required
to find our the factual position and to determine the extent of offence according to its merit.

Now, therefore, I, DY. CONSERVATOR OF FORESTS (SOUTH) Tree Officer, as
cmpowered u/s 31 of Dethi Preservation of Trees Act, 1994 eall upon you o appear before
me on 13.03.2024 at 10:00 AM. in the office of Dy. Conservaior of Forests cum Tree
Officer, South Forest Division, Near Shooting Range, Tughalkabad, New Delhi-110044. Tn
event of failure to appear, legal action will be initiated against concerncd and the maltiler

i would be proceeded ex-parte. 4s per section 136, CrPC, non-compliance of this notice will

aiiract penal provisions w/s 188 of IPC.
‘%

‘Lree Officer/ Dy. Cunsew‘gja Forest (South)
Tuaghlitkabad, New Delhi

Ta,

L The Dy. Dir(Hort.),
MCD, South Zone, Green park,
New Delhi

2. Dy. General Manager/Sh. R.K. Avasthi,
M & E Divisien, Building Cell, House Keeping, STC Housing Colony,
CCTV and Computer Cell, Jawahar Vyapar Bhawan,
Tolstoy Marg, New Delhi

3. The President,
; RWA. 8.T.C. Housing Colony,
Shri Aurbindo Mars, New Delhi

Please Note:- 1. Carry a copy of valid ID poof while coming for the hearing.
2. Authorization lewer is mandatory if the addressee of this notice is not atiending the hearing himselffherself.

7
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GOVERNMENT OF NCT OF DELHI
OFFICE OF THE DY. CONSERVATOR OF FORESTS (SOUTH)
- NEAR DR. KARNI SINGH'SHOOTING RANGE
TUGHLAKABAD NEW DELHI -110044

F No.- 461/TO(S)TOC/2022-23/ 1S€)0-7Z-

To,
The Station House Officer,

Police Station, Malviya Nagar,
New Delhi

Sub:- Investigated the tree offence and lodging of FIR/Complaint under Section 154 of the

Code of Criminal Procedure, 1973 in respect of offence punishable w/s 8/24 of the Delhi
Preservation of Trees Act, 1994,

Sir,

It is inform you that a complaint received in e-mail dated 08.02.2024 against illegal
cutting/pruning of trees at STC Housing Colony, Sri Aurbindo Marg, New Delhi.

Upon receiving of the above mentioned complaint, inspection has been carried out by the
officials of South Forest Division on 08.02.2024 regarding tree offence at STC Housing Colony,
- Sri. Aurbindo Marg, New Delhi where tree offence was committed. Upon inspection, it was
found that illegal cutting of 17 nos. of trees & heavy pruning of 10 nos. trees without obtaining
" permission of the Competent Authority.

Thus, the case is hereby referred to the Section House Officer, Malviya Nagar, New
Delhi for investigated the tree offence against offender and filing of FIR/Complaint under
Section 154 of the Code of Criminal Procedure, 1973 in respect of offence punishable u/s 8/24 of
the Delhi Preservation of Trees Act, 1994,

Encl.:-Inspection report & Photographs.

Chhedi LAl Sharma
C( o (1.0 Tree Offence Cell)

Copy to:-
1. The DCP (South) for kind information and necessary action please.
2. Sh. Vinay Prakash, Senior Officer Manager/ General Secretary STC SC/ST Association,
STC, Jawahar Vyapar Bhawan, New Delhi.

P\

c/%ww

%6\[/

Dated -7 /2/ 24y
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Azadil,
AmitMahotsav TEc gl THE STATE TRADING CORPORATION OF INDIA LTD.
ST (AGovt. of India Enterprise)

(T wER %1 wum)

The Deputy Conservator of Forest Date:11.03.2024
South Forest Division

Near Shooting Range, Tughlakhabad.

New Delhi — 110044

Dear Sir,

Subject : Notice under DPTA, 1994.

Please refer to your notice No. F-481/T O(S)TOC/2022-23/14544-46 dated
09.02.2024 directing the undersigned to appear on 21.02.2024 at 10AM
regarding tree offence committed by illegal cutting / pruning of trees located at
STC Housing Colony, Aurobindo Marg, New Delhi without permission in
violation of DPTA, 1994. Jhus “han ahao Har vefertn e of ypur Nebreettlor
(IE-ubl , dated 64.03 . 2004 .

Pursuant to above directions, the undersigned along with Sh.Rajendra Rawat,
Chief Manager visited your good office when it was submitted that STC is a
.G_ovemment of India undertaking under the Department of Commerce, Ministry
of Commerce & Industry, Government of India and the Housing Colony under
reference is situated at Aurobindo Marg, New Adhchini, New Delhi and the flats
within the said Housing Colony are occupied by the employees of STC. As
informed, STC does not have any role what so ever with the allegation as
menticned i the subject nulice.

Further, as advised, an enquiry has been initiated and the outcome report shail
be submitted by 10.04.2024.

Thanking you O -
Yours faithfully J B/
For the STC of India Ltd.

L S

geilga srafery : VIATEY AN %9, Tervers arf, 1§ fieeli—110001 / Regd. Office : Jawahar Vyapar Bhawan, Tolstoy Marg, New Delhi-110001

Ful¥e ygar §@n/ Corporate Identity No. : L74899DL1956G 0002672

|
G ;l‘elaphone : 011-23313177 ot / E-mail - co@stclimited.co.in 453 / Wehsile : www.stclimited.co.in
[LHEN

i *fEedt A wre wiY w1 waeE 2

}‘
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VI
GOVERNMENT OF NCT OF DELHI
OFFICE OF THE DY. CONSERVATOR OF FORESTS (SOUTH)
NEAR DR. KARNI SINGH SHOOTING RANGE

TUGHLAKABAD NEW DELHI -110044
Fmail Id- defsouth.delhi@gov.in

NOTICE UNDER DPTA, 1994

Whercas, it has been alleged that a tree offence has been committed by illegal
cu_mngx'pruning of trees located at S.T.C. Housing Colony, Shri Aurbindo Marg, New Delhi
without permission, which is violation of Delhi Preservation of Trees Act, 1994.

And Whereas, the statement/presence of the person (s) addressed in this notice is required
{0 find out the factual position and to determine the extent of offence according to its merit.

Now. therefore, I, DY. CONSERVATOR OF FORESTS (SOUTH)/ Tree Officer, as
empowered u/s 31 of Delhi Preservation of Trees Act, 1994 call upon you to appear before
me on 10.04.2024 at 10:00 A.M. in the office of Dy. Conservator of Forests cum Tree
Officer, South Forest Division, Near Shooting Range, Tughalkabad, New Delhi-110044. In
event of failure to appear, legal action will be initiated against concerned and the matter
would be proceeded ex-parte. As per section 136, CrPC, non-compliance of this notice will
attract penal provisions u/s | 88 of IPC.

Tree Officer/ Dy. Conservatpf o Farest (South)
Tughlakabgd, New Delhi

To, /
, The Dy. Dir(Hort.),

MCD, South Zone, Green park,
New Delhi
Dy. General Manager/Sh. R.K. Avasthi,
M & E Division, Building Cell, House Keeping, STC Housing Colony,
CCTV and Computer Cell, Jawahar Vyapar Bhawan,
Tolstoy Marg, New Delhi
The President,
RWA. S.T.C. Housing Colony,
Shri Aurbindo Marg, New Delhi
Mob. 8130373722
1. Carrv a copy of valid 1D poof while coming for the hearing.
5 Authorization letter is mandatory if the addressee of this notice is not attending the hearing himself/herself.

=

20
2

Dated n’b}‘ﬂf

A
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S GOVERNMENT OF NCT OF DELHI
NOF THE DY. CONSERVATOR OF FORESTS (SOUTH)
EAR DR. KARNI SINGH SHOOTING RANGE

TUGHLA'KABAD NEW DELHI -110044
Email Id- defsouth.delhi@gov.in

F- 461/TO(S)/TOC/2022-23 332 — B3Y

Dated [ bJoYky

NOTICE UNDER DPTA, 1994

\ ‘_\Nhﬁcreas., it has been alleged that a tree offence has been committed by illegal
ul{tllilg. pruning .Of trees located at S.T.C. Housing Colony, Shri Aurbindo Marg, New Delhi
without permission, which is violation of Delhi Preservation of Trees Act, 1994.

And Whereas, the statement/presence of the person (s) addressed in this notice is required
to find out the factual position and to determine the extent of offence according to its merit.

Now, therefore, I, DY. CONSERVATOR OF FORESTS (SOUTH)/ Tree Officer, as
empowered w's 31 of Delhi Preservation of Trees Act, 1994 call upon you to appear before
me on 01.05.2024 at 10:00 AM. in the office of Dy. Conservator of Forests cum Tree
Officer, South Forest Division, Near Shooting Range, Tughalkabad, New Delhi-110044. In
event of failure to appear, legal action will be initiated against concerned and the matter
would be proceeded ex-parte. As per section 136, CrPC, non-compliance of this notice will
attract penal provisions w/s 188 of IPC.

Tree Officer/ Dy. Consem; ,ul'{»ﬁrﬁlst (South)
Tughiﬁtqhad,\N ew Delhi

i'o,

I The Dy. Dir(Hort.),
MCD. South Zone, Green park,
New Delhi

2. Dy. General Manager/Sh. R.K. Avasthi,
VI & E Division, Building Cell, House Keeping, STC Housing Colony,
CCTV and Computer Cell, Jawahar Vyapar Bhawan,
Tolstoy Marg, New Delhi
. The President,
RWA. S.T.C. Housing Colony,
Shri Aurbindo Marg, New Delhi
Mob. 8130373722
10 se Nuotes- 1 Carry acopy of valid 1D poof while coming for the hearing,
A Apihorization leter is mandatory il the addressee of this notice is not attending the hearing himself/herself.
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. MUNICIPAL ORPORATION OF DE
OFFICE OF THE DEPUTY DIRECTOR (HORT.

HORTICULTURE CEPARTHENT: SOUTH Z
ROOR NO. 38, MCD OFFICE, SR] AURBINDO a7
GREEN PARK, NEW DELHI-114

Perra U T i3
Eoail 1D .. ch!ﬁﬂi}i‘;’.’i‘ii{};"ﬁ&?Zh’.:{*;[‘{.-’_,"i_{m:-;- com

No.DDH/AD HISZIMCDI2023-24/ 8 — Dated o4 2024

To,

HI€ Deputy Conservator of Forest (South
Near Dr. Karni Singh Marg
Shooting Rang, Tuglakabad
New Dethi-440044

-

Sub:- llleaal cutting/pruning of trees located gt S5.7.C. Housina Colonvy, Shri
—— L wrci:i¥

Aurbindo Mara, New Deihi-- req,

This correspondence periains to the recent issue of ilegs

of irees at S.T.C. Housing Coiony, Shri Aurbindo Marg, New D ihi, as referenced
in letter No. F.461/TOC/2022—_23;’1541 1-13 dated 04.03.2024

In this regard, it is submitted that S.7.C. Hosing Colony, Shri Aurhinde

Marg, New Delhi is not falls under the jurisdicticn of Horticulture Cenartrnant
South Zone, MCD. it is also submitted that the Horticuiiure Depariment, South

Zone, MCD has not conducied any pruning activities within the aforementioned

colony.

Submitted please.

L)
2% "
Assil. Direcior { a;—f}% 0,’/

South Zone: MCD
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Annexure-10 Qfé/f q/\\)\ W

THE STATE TRADING CORPORATION OF INDIA LIMITED
- NEW DELHi
(HOUSING COLONY)

Date: 92.04.2024
FACTUAL REPORT y

BACKGROUND:

STC has received notices dated 09.02.2024, 04.03.2024 and 14.03.2024
from the Dy. Conservator of Forest (DCF), (South), Tughlakhabad, New
Delhi. In response to the notices dated 09.02.24 & 04.03.24, STC officials
attended the hearings on 21.02.24 & 13.03.24 respectively. As per the
notice dated 14.03.2024 the next date of hearing is 10.04.2024.

ALLEGATIONS:

As per the notices it has been alleged that a tree offence has been
committed by illegal cutting / pruning of trees located at STC Housing
Colony, Shri Aurobindo Marg, New Delhi without permission, which is in
violation of Delhi Preservation of Trees Act, 1994

COMMENTS OF THE RWA

As the above said notices received by STC were also addressed to the
RWA, STC Housing Colony, in order to ascertain the facts, a letter dated
11.03.2024 was issued to the President, RWA STC Housing Colony,
Aurobindo Marg, New Delhi for the comments of RWA.

The President, RWA vide letter dated 14.03.2024 submitted the following:

- That, earlier the STC housing colony was properly maintained by
STC, however, due to precarious financial condition of STC, the
maintenance work was stopped due to which the condition of the
colony depleted over the years and it was being done by the
residents / RWA of the Colony.

- There were instances of broken water pipes which lead to seepage
in the flats and the trees would not allow the sun to reach the flats.

As such the flats developed wet patches whicfnwoud not dry
overtime.

\0,23



195 23A

qﬁ\d@[@/

- There were instances of trees protruding through the walls in and
around the colony. The colony looked aimost iike a forest.

- As the maintenance was not being done by any other outside
agency or STC as such, the trees and vegetation grew out of
proportion and posed a threat to the residents / buildings /
infrastructure / car sheds. Requests were made to the site office for
pruning of the trees.

- Therefore finding some MCD officials doing pruning of trees
outside the coleny, they were requested to do the same inside the
colony which they acceded to and pruned some of the trees.

- That, there was no intent of doing any damage to the trees or
seeking any financial gain out of it and have requested to get the
remaining trees pruned. -

- Further, they have submitted some photos in support of their claim.

FINDINGS OF THE DIVISION:

As directed, to ascertain the veracity of the allegations the undersigned
visited the Site Office at Housing Colony on 04.03.2024. An_onsite
inspection was done by the undersigned along with two of the STC'’s
officials posted at STC Housing Colony and observed the following:

- That, no written request could be found in the STC Site Office
written by the residents / RWA addressed to STC / STC Site office
for cutting / pruning of the unwanted / overgrown trees.

- There were around four to five places where the activity of cutting
of trees was found. The wood that was cut was also found lying at
many places around the site of the cutting activity.

- Most of the trees that were pruned / cut were very close to the flats
of the housing colony and as those flats were occupied, as such,
they posed a threat to the life and limb of the occupants of the
colony. For instance the trees outside flat no. C-4 and C-5 were
very close to the main entrance of the flats.

- Trees in the block having flats no. C-53 to 78 which have been cut
was leaning on the terrace of the flat on first floor facing the
adjacent Police Colony.

- There was at least one instance where the trunk has also been cut
leaving only a small stump on the ‘ground. The free was near the
play ground in front of the third block (C-53-78).
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- There are still many trees which have outgrown their normal sizes
and are precariously hanging over the fiats / car sheds and pose a
threat to who so ever is near them. Further pruning is desirable at
various places in the housing colony to avoid any untoward
incident / accident.

- Due to many instances of broken water pipe lines, the structures of
the flats / blocks have developed large water patches which pose a
threat to the very basic structure of the C & D biock of the housing
colony and prone to growth of vegetation.

= The area where block A & B were situated has been completely
covered for vegetation and trees and has practically become a
forest area and may tempt outsiders for encroachment.

- STC has no role, what so ever, to play in the activity of cutting /
pruning of trees at the STC Housing Colony, Aurobindo Marg, New
Delhi.

CONCLUSION:

The STC Housing Colony RWA did undertook the activity of cutting /
pruning of trees in the housing colony complex and it is understood that
the same was done to safeguard the life and limb of the occupants of the
housing colony as the trees have been hanging precariously over the
flats / infrastructure / car sheds of the colony and posed a threat to the
residents of the housing colony.

STC / Building Cell / STC Housing Colony Site Office did not have any
role, what so ever, in the said activity.

There are still many trees that have over grown their normal sizes and
needs to be pruned.

Necessary and strict advisory / warning may be issued to the RWA to
desist from such activities, submit proper representation and take proper
and necessary permission before undertaking such activities in the
future.
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Annexure-11 M

AT WEA

GOVT. OF NCT OF DELHI
OFFICE OF THE DY. CONSERVATOR OF FORESTS (SOUTH)
NEAR DR. KARNI SINGH SHOOTING RANGE
TUGHLAKAB AD NEW DELHI-110044

F. No 461/TO(S)/TOC/2022-23/ {199-8p ; Dated: E(’) l BS\Q@‘Z‘-{
To,

The Station House Officer,
Police Station, Malviya Nagar,
New Delhi

Sub:- Submit Action Taken Report (ATR)-regarding
Ref:- Dairy dated 08.03.2024 (copy enclosed).

It is to inform you that based on a e-mail complaint received on 08.02.2024 against
illegal cutting/pruning of trees at STC Housing Colony, Sri Aurbinde Marg, New Delhi
inspection was done and tree offence was found to have occurred. The office of undersigned has
written a letter (cited above) on 07.03.2024 regarding lodging of FIR/ Complaint under Section
154 of the Code of Criminal Procedure, 1973 in respect of offence punishable u/s 8/24 of the
Delhi Preservation of Trees Act, 1994,

Therefore you are hereby requested to furnish Action Taken Report/ Status report to this
office within 07 (Seven) days after receiving this letter. |

i

é

s'
Tree OfﬁceM vator of Forest (South)

Encl:-As above ' '
‘/,/,;%’
0 SE\‘I!‘
N kL Tughlakabad, New Delhi

Copy to:-
1. The DCP (South), Hauzkhas, New Delhi for kind information and necessary action
please. |

ghlakabad, New Delhi

Tree Gfficer/ ys ”w}}i@nr of Forest (South)

s
N

25
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Annexure-12 MV

OFFICE OF THE STATION HOUSE OFFICER POLICE STATION 26
MALVIYA NAGAR, NEW DELHI.

ORDER TO JOIN THE INVESTIGATION.

(Notice u/s 160 The Code of Criminal Procedure (India), 1973)

FIR No. 288/2024 Dated 30/05/2024 U/S 8/24 The Delhi Preservation of
Tree Act. 1994 P. S. Malviya Nagar New Delhi.

To
Mr. Chhedi Lal, (10 Tree Offence Cell) Uispaten No. Seld

R/o0 Dy Conservator of Forests (South)

Near Dr. Karnj Singh Shooting Range Tuglakabad

New Delhi

Whereas the presence of the aforesaid person is necessary for the purpose of
enquiry into the offence reported to have been committed in FIR No. 288/24 under Section
8/24 The Delhi Preservation of Tree Act. 1994 at Police Station Malviya nagar South Dist.
therefore the said person is hereby directed to appear before the undersigned at 1600 hrs.
one%.mﬂf at P.S Malviya Nagar to give such information relating to the said alleged

offence as he may possess.

H‘E; M gth jz 337‘/5,9

Signature and Designation

of Issuing Police Officer

H - oloZH22l
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FIRST INFORMATION REPORT
(Under Section 154 Cr.P.C.)

(ggw gaa1 frad)
(evs ufrar wigar amr 154 & a=afa)

1.District (F@T):SOUTH P.S.(TT): MALVIYA NAGARYear(a): 2024 FIR No(w.4..%.):0288 Date :30/05/2024

2. Act(s)(arfafFEm): Section(s){&TT1(T)):

- THE DELH| PRESERVATION OF TREES ACT, 8/24
1994

3. Occurrence of Offence (3rauy &t He )
(a) Day(fem): Date From(fg=i= &): Date To(feAi® a@):
Time Period (a0 arafs): Time From (gu% 8): Time To (GAYT T&):
(b)Information received at P.S.(2TA1 Sigi ga1 WTd 3% ): Date(f&=i®): 30/05/2024 Time (997): 22:40 hrs
(c)General Diary Reference (Tr=THaT GEH): Entry No.(ufaf® ¥.): 130A  Date/Time(Te i /an): 30/05/2024 22:47
4. Type of Information (a7 7T UhR): Written

5. Place of Occurrence (9ATEdH ):
(a) Direction and Distance from P.S (a1 & gt 3iiz fgam): | Beat No(fiz .): 0
(b) Address(udT):
(c) In case, Outside the limit of the Police Station (afe; a7 v & angr & ):
Name of P.S(2THT @ ATH): District(f5rm):
6. Complainant / Informant (Tt /gaaradf ):
(a)Name(sT): CHHEDI LAL SHARMA

(b)Date/Year of Birth (31 faif /are): Nationality (Tr&taran): INDIA
(c)Passport No.(TTHUTE §.): Date of Issue (ST & &Y fafer ): Place of Issue (ST XA &7 €AH):

(d)Occupation (&Z/E@rr): GOVT. OFFICIAL GAZETTED
(e)Address(udT): | O TREE OFFENCE CELL, SOUTH, DELHI, INDIA,

7. Details of Known/Suspect/Unknown accused with full particulars(attach separate sheet if necessary)(¥Ta/ ey /arsma aﬂqai &7
&1 g Torawe wiga avfa ):

8. Reason for delay in reporting by the complainant/informant (fRraasal / gamThal gRT RO & | g e & srw):
NO DELAY

9. Particulars of the properties stolen/involved (attach separate sheet if necessary):
Sl.No. (s.4.) Property Type(Description) Est. Value(Rs.)({#Z (¥ "))

10.Total value of property stolen (1 g§ vufe &1 Het Yo d):
11.Inquest Report / U.D. Case No., if any (gcg axftgn fatd 1 7. &Y. uaeo 1., afle i gt ):



District : SOUTH P.S:  MALVIYA NAGAR Year: 2024 FIR No: 0288 Date: 301052024

12.F.L.R. Contents (attach separate sheet, if required)(Ja® ga=r fraé qeza):

GOVERNMENT OF NCR OF DELHI OFFICE OF THE DY. CONSERVATOR OF FORESTS (SOUTH )
NEAR DR. KARNI SINGH SHOOTING RANGE TUGHLAKABAD NEW DELHI-110044 F.NO.-461/TO
(S) TOC/2022-23/15610-12 Date 07/03/2024 TO The Station House Officer, Police Station, Malviya
Nagar, New Delhi Sub:- Investigated the tree offence and lodging of FIR/Complaint under Section 154
of the Code of Criminal Procedure, 1973 in respect of offence punishable U/s8/24 of the Delhi
Preservation of Trees Act, 1994. Sir It is inform you that a complaint received in e-mail dated
08.02.2024 against illegal cutting/pruning of trees at STC Housing Colony Sir Aurbinddo Marg, New
Delhi. Upon receiving of the above mentioned complaint, inspection has been carried out by the
officials of South Forest Division on 08.02.2024 regarding tree offence at STC Housing Colony, Sri
Aurbindo Marg, New Delhi where tree offence was committed. Upon inspection, it was found that illegal
cutting of 17 nos. of trees & heavy pruning of 10 nos. trees without obtaining permission of the
Competent Authority. Thus, the case is hereby referred to the Section House offecer, Malviya Nagar,
New Delhi for investigated the tree offence against offender and filing of FIR/Complaint under Section
154 of the Code of Criminal Procedure, 1973 in respect of offence punishable u/s 8/24 of the Delhi
Preservation of Trees Act, 1994. Encl:-Inspection report & Photographs. SD English Chhedi Lal
Sharma 1.O. Tree Offence Cell)Copy to:- 1. The DCP (South) for kind information and necessary
action please. 2. SH. Vinay Prakash, Senior Officer Manager/ General Secrtary STC SC/ST
Association, STC, Jawahar Vyapar Bhawan, New Delhi To Duty officer pS Malviya Nagar it is
submitted that a complaint from the office of DY. Conservator of Forests (South) nejar Dr Karni singh
Shooting Range Tughlakabad New Delhi was received in Ps Malviya Nagar vide Dy No. 869 Dated
08/03/2024. In the said complaint the complainant Mr Chhedi Lal Sharma (1.O. Tree Offence cell)
informed to register a case U/s 8/24 Delhi Preservation of Trees Act 1994. In the said complaint
preliminary inquiry was conducted. From the content of complaint, from the situation and from the
inquiry an offence U/s 8/24 Delhi Preservation of Trees Act 1994 is made out. So it is requested to you
to registera case U/s 8/24 Delhi preservation of Trees Act 1994 and further investigation may be
handed over to PSI Mohit No. D-3544 as per order of SHO Sir. SD English HC Ramray No. 326/SD
PS Malviya Nagar Date 30/05/2024. . 3%k oI i UTTd TX case Ragistered U/S 8/24 Delhi Presevation
Act 1994 CCTNS Computer gRT &3 ¥foee &dran Original @ & FIR Copy dTgaH S=1a SHO dTgel PSI
Mohit No D-3544 @Tgal & T8 St 31171 i Investigation $t HIIATE! 3We # AT 30 BT SIH GRT SR
JATThER i T9Temd ST Written by DO

13.Action Taken Since the above information reveals commission of offence(s) u/s as mentioned at Item No. 2:

(Y meft Frfard): % ulhs SISO @ uaT Ierar g T Rear wan sruwre we €28 Ied@ Ao S agd g ):

(i) Registered the case and took up the investigation: OR (am)
(wereor gt fra T afe stra & ferg fera ).
(i) Directed (Name of the 1.0.)(sTi= arferpri &1 amr ): MOHIT Rank (Ug):
S| (SUB-INSPECTOR)
No(d.): 16220206 to take up the investigation (®1 59 3nu= g # &7 & forg A&y e mam ) oRr(@m)
(iii)Refused investigation due to(sfi= & forg): OR (¥ &R0 &K forar am)
(iv) Transferred to P.S(name){2T1): District(Fe):

on point of jurisdiction (& &ATAHR & HRU geaiaiia)
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District : SOUTH P.S:  MALVIYANAGAR Year: 2024 FIR No: 0288 Date: 301052024

F.I.R read over to the complainant/informant,admitted to be correctly recorded and a copy given to the complainant/informant,

free of cost : (Freraamal | garsal @) mafid ve wx gard Y, adt ef g A ik ua sift Prges Raraasal @ § mdY)

R.O.A.C.(ame.al.u.dh):
14.Signature / Thumb Impression Signature of Officer
of the Complainant / Informant:
(Fermrameat | gamTdhal & geaTa} / Sivfs o Fam): Name(-7#): VIRENDER PAL

Rank (4g): ASST. SI (ASSISTANT SUB-INSPECTOR)
No.(H.): 28980736

15.Date and Time of despatch to the court:
(3reTera # vy it feATE 3R gHa):
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Annexure-14

10
Sh. Dheeraj Hudda,
Forest Guard, South Forest Division.

Subject:-Joint inspection report-regarding

As per Medical issue given by Sh. Dinesh (Forest Guard), as he is
and charge of his duty has already referred to Sh Dheeraj Hudda (Forest G

Hence, Tree Offence joint-inspection report shall be submitted by 5
and submit their report and coordinate with Delhi Police official in respec

Housing Colony, Aurobindo Marg New Delhi
Station Malviya Nagar South Dist. under the Delhi Preservation 0

earliest to this office

Encl:- As above

Copy to:-
1. The DCF (South), GNCTD for kind information.

already on leave

uard).

h. Dheeraj Hudda
t of area of “S.T.C.

" FIR No. 228/24 under Section g8/24 at Police
f Tree Act, 1994 at the

A

CL Sharma

(Forester)

’
-
\
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Annexure-15

GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
OFFICE. OF THE DEPUTY CONSERVATOR OF FORESTS
SOUTH FOREST DIVISION
NEAR DR. KARNI SINGH SHOOTING RANGE
TUGHLAKABAD, NEW DELHI — 110044
o an
F. No. 105/TO(S)/TOC / 2025/ 3G Dated: | é] 18 \‘)01/5

To,
The Station House Officer,
Police Station, Malviya Nagar,
New Delhi

Sub: Submit Action Taken Report (ATR)-regarding.

Ref.:- i) Office letter No. 461/TO(S)/TOC/2023/15610-12 dated 07.03.2024.
ii) Office letter No. 461/TO(S)/TOC/2023/1179-80 dated 16.05.2024.
iii)FIR No. 288/2024 Dated 30.05.2024.

With reference to the above mentioned FIR No. 288/2024 dated 30.05.2024 & letter
dated 07.03.2024 & 16.05.2024 you are requested to provide investigation report/Action Taken

Report to the office of the undersigned for further proceeding under Delhi Preservation of Trees
Act, 1994 by the Tree Officer.

It is also mentioned that on request of Police officials a joint inspection of offence site
was also carried out by officials of Forest & Police on 20.1 1.2024 in which police officials Sh.
Ram Rai Meena was present.

If no investigation has been carried out in the said matter, you are requested to assist the
forest officials in checking the CCTV footage from the concerned area so that the offender may

be identified. For this purpose, you may coordinate with Sh. Chhedilal Sharma (Forester),
Mobile No. 9315284545,

It is also submitted that a case is pending before the Hon’ble NGT in this regard;
therefore, an early response is solicited.

Encl.:- As above. QM'NQ
//

Range Forest Officer
(South Forest Division)

Range Forest Officer
Asola Bhati Range
Asaola Bhati Wild life Sanctuary
Tughiakabad New Delni - 110044
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Annexure-17

GOVERNMENT OF NCT OF DELHI
OFFICE OF THE DY. CONSERVATOR OF FORESTS (SOUTH)
NEAR DR. KARNI SINGH SHOOTING RANGE

TUGHLAKABAD NEW DELHI -1 10044
Email Id- defsouth.delhi@gov.in

F. No. 461/TO(S)/TOC/2024-25/ 30 )73 Dated /2 / & /,t v

NOTICE UNDER SECTION 31 OF THE DELHI PRESERVATION OF TREES ACT, 1994

Whereas, a complaint was received regarding the illegal cutting of trees at S.T.C. Colony, Malviya
Nagar, New Delhi.

Whereas, an inspection was conducted by officials of the South Forest Division and during the
inspection, instances of illegal pruning and cutting of trees without valid permission were observed.

Whereas, a matter is pending before the Hon’ble National Green Tribunal in O.A. No. 386/2024 in the
matter of Vinay Prakash vs. NCT of Delhi & Others.

Whereas, to proceed further in the investigation there is requirement of production of CCTV Footage

and certified copies of Entry-Exit register being maintained at the entry gate of STC Colony from
15.01.2024 to 15.02.2024.

“Therefore, 1, Tree Officer (South), as empowered under Section 31 of the Delhi Preservation of
Trees Act, 1994, hereby direct you to submit;

I. CCTV footage of the area of STC Colony, Malviya Nagar, New Delhi for the period from
15.01.2024 to 15.02.2024. '

[I.  Certified copies of the Entry-Exit Register for the period from 15.01.2024 to 15.02.2024.

25
12102 a

Tree Officer/ Dy. Conservator of Forest (South)
Tughlakabad, New Delhi

The Dy. General Manager,

M & E Division, Building Cell, House Keeping, STC Colony,
CCTV and Computer Cell, Jawahar Vyapar Bhawan,

Tolstoy Marg, New Delhi



Arpd&ire-18

_ GOVERNMENT OF NCT OF DELHI
OFFICE OF THE DY. CONSERVATOR OF FORESTS (SOUTH)
NEAR DR. KARNI SINGH SHOOTING RANGE
TUGHLAKABAD NEW DELHI -110044
Email Id- defsouth.delhi@gov.in

B

F. No. 461/TO(S)TOC2024-25 303U~ 9 F - Dated- 18.08.2025

NOTICE UNDER SECTION 31 OF THE DELHI PRESERVATION OF TRE_ES ACT, 1994

Whereas. a complaint was received regarding the illegal felling and pruning of trees at S.T.C.,
Colony, Malviya Nagar, New Delhi. - ' _

Whereas, an inspection was conducted by_.._ofﬁcia.ls of the South Forest Division and during
the inspection, instances of illegal pruning and felling of trees without valid permission as per Delhi
Preservation of Trees Act, 1994 were observed.

: Whereas, a matter is pending before the Hon’ble Naticnal Green Tribunal in O.A. No.
386/2024 in the matter of Vinay Prakash vs. NCT of Delhi & Others.

Whereas, you the noticee (s) were served with the notices dated 09.02.2024. 04.03.2024,

14.03.2024, 16.04.2024 to appear on 21.02.2024, 13.03.2024, 10.04.2024 and 01.05.2024
respectively. : :

Whereas, you the noticee (s) have submitted your replies/written submissions on 24.02.2024,
11.03.2024, 02.04.2024, 30.04.2024 and on 06.05.2024, which were found not satisfactory and
conclusive.

Therefore, T, Tree Officer (South), as empowered under Section 31 of the Delhi Preservation
of Trees Act, 1994, hereby direct you to appear before undersigned on 22.08.2025 (Friday) in the
office of Deputy Conservator of Forests cum Tree Officer, South Forest Dhvision, Near Shooting
Range, Tughlakabad, New dethi-110044 at 10:30 am for further inquiry in this matter,

Further, the Noticee No. 2 and-3- is hereby-direetéd to.appear alongwith the certified copy of
the entry-exit registers- and the CCTV footage of the area of STC Colony, Malviya Nagar, New
Delhi for the period from 15.01.2024 to 15.02.2024. _

et

Tree officer/Dy. Conservator of Forest {South)
Tughlakabad, New Delhi

To,
1. The Dy. Dir(Hort.),
MCD, South Zone, Green park,
New Delhi

2. Dy. General Manager/Sh. R.K. Avasthi,
M & E Division, Building Cell, House Keeping,
STC Housing Colony,CCTV and Computer Cell,
JawaharVyaparBhawan,
Tolstoy Marg, New Delhi

41
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3. The President,
RWA. 8.T.C. Housing Colony,
Shri Aurbindo Marg, New Delhi
Mob. 8130373722

Copy to:-
1. Range Forest Officer (Tree Cell), Shooting Range, Tughlakabad, Delhi -44

Tree officer/Dy. Conservator of Forest (South)
Tughlakabad, New Delhi

42
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e D;{ |" CONSERVATOR OF FORESTS (SOUTH) 3
) - KARNI SINGH SHOOTING RANGE
UGHLAKABAD NEW DELHI -110044

Email Id- defsouth.delhi@gov.in

F.No. 461/TO(S)/TOC/2(
(SYTOCI2023-24/ 325 S~ §4 Ducd: 23/08/23

INTERIM ORDER UNDER DPTA, 1994

Whereas, a ¢ :

3y h] F " g e " H . . . g

o ren pysi ‘(‘—l "“}ﬂdlnl was received in this office for alleged illegal pruning/removal of trees at

S.T.C. Housing C o @A gt Sl <3 y

official | g Colony, Shri Aurbindo Marg, New Delhi without due permission. And whereas, a field
mspected the above site about the tree offence and confirmed the same.

Now as an interim measure, you are directed to:

I. Plantation of 300 tall saplings of native species, of height 6 to 8 ft. at STC Colony,
Campus and submit the compliance report with color photograph of 300 no. of saplings
with species details along with site map KML and geo co-ordinates and maintain the
same trees to be planted for five years.. And photos of the same must be shared with this
office for every quarter along with casualty replacement.

[S9]

The entry/exit register and CCTV footage for the period from 15.01.2024 to 15.02.2024
were not submitted during the enquiry. Hence, the same may be obtained from the
concerned security in-charge, Sh. Dr. Jagdish Prasad. STC Colony, New Delhi, vide
23.08.2025.

3. Under Section 11(ii) of the Delhi Preservation of Trees Act, 1994, it has been further
directed to ensure protection, along with the land-owning agency, of other trees growing
along the boundary of the said property by taking dedicated measures 10 safeguard the
trees from any damage.

4 The Offender has been directed to submit compliance within 07 days of issue of this

order.

Proceedings/hearings regarding the offence shall continue without prejudice to the
aforementioned directions.

Any failure to abide or comply with the order shall attract provisions under the Delhi
Preservation of Trees Act, 1994. ¢ }

This issues with the approval of Tree Officer, (South)

R
Range Forest Officer

(South Forest Division)

To;
Ms. Himachal Devi )
. e : R
louse No. C-07, S.T.C. Housing Colony, ngo?aiigfzégﬁfer
Shri Aurbindo Marg, New Delhi Ascla Bhati Wild life Sgnctuary
Mob. 8130373722 Tughlakabad New Delni - 110044
Copy Lo:

|_Dr. Jagdish Prasad. Sceurity in-charge, STC Housing Colony, Shri Aurbindo Marg, New Delhi
V7 for information and necessary action please.
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f&wa:- DCF, south Hifiw dwar 461/TO(SYTOC/2024-25/3162 ¥ wiast 1
Tgley,
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HIT IV
PART IV

TE T T & et aahe
GOVERNMENT OF THE NATIONAL CAPITAL TERRITORY OF DELH]I

a9 U4 9.9 Silg fAUrT
SffergET
faeel, 24 3T, 2025

No. F.1(2554)/Legal/HQ/23-23/1022 :- TawetT Fe1 (TReror) srfarfaae, 1994 #t &m=T 33 3T Y&
ARAT T TANT FXd gC, AL TSI &7 et Gy, Jqed |, Tagrd, “feedl &7 (Theem)
Srferfae 1994 F Siavta &t T FeTs / TATUI & oI AT Harers Tiorar” srfergf=ra Fedt |

faoell g1 uRR&wT Afrffed, 1994 @ 3fdifad g&l @1 @wels /YARIUUT & fau A6
NEIGEIIERI

faeell g1 uRReror arfferas, 1904 (Tcugama ~afffrem” @ wu & ") v oer e faee
# gell 1 ®erg B PRI B € | SR BT Seeg gall Bl WRIE BRI © JAT S9 db AavAD A &8I, gall
BI Hle A1 ARM 31 3rgafd 987 <1 71 ffT & St R fagR o= gy, I8 W § & galf & frm
Plc DI IFFAR Dael AUaAE & wU H <1 o Feball 8, 7 b AT wu A | AR—H & daus qrdsii-e i
Rigid @I QeI €, 91 I8 BT gell Afed Wi FHTemi Bl el B Bl W Qe <l © |
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IRA & AU & 21, 48 & AT 51 & (B) B Wb ©U 9 Ug W IJg WL 7 & I5T DI WHAH
TATROT BT R&T, YR R GREM XA BT AMSR €| g8l BAR UATRY BT U Hewayul B & | Vel
RIGId @& SR WRGRI P YATARY &R0 & HRON HT GATJAA ST, A1 qoA IS FHAN HIAT AT S8
GH HAT ARy, RNTaH Seaaadrdial & RIch Ted SRals HA1 W A 2| Tb W Ul [(AeRad gt @t
AT HeTg ATARYT R FHE AT DI JHar Ugard © |

9 IR BT I SR FeY, 3T 91l B AW, FIE B AlhI WEIER] & ARIH ¥ gEAR9,
YERIYOT U UATaRO] HRETOT Pl gerdl o1 ©, doM faeell W gal vd aui & ufa ARSI # |eel Wi bl
ATGT BT qQTdT <7 7 |

Afafd & 09 g 91T 2| ugeln 9N gel B AR @) SigAfd <1, SET W g8 WIf¥aRT & e
TAT AR AT AT &b YTae =l BT Soaied HR- dTel ARDAT Bl afSd BT I Fad B | ST =T raem=
A1 8, ST 97 & HAforal &1 el Bl TR B Bl 1A |

1. g8 9x&r 9§ qafta facell gar uRkveror sftfas, 1994 @1 wecayef faziyarg :

1.1 A @ grT 2() & SR ‘g W I RN I iy 9 2 e wrarg sifafras #
ARG fhell o9 a1 IRR | fAidherd! & o S9 W et erit 21

12 A & gRT 2 @) B A g AR B gRfT frar T 2| offm @ uRT 2 @) &
T 5 IR & FFAR, "g&T AR B1 AU, 987 & T DI STl A 3Tl B, &l DI ofS THT
IETSAT TAT §AH gorsioR A RN, Hre1, BR1T 991, geT BT BIeA—Bicl, UrelST, JerRmsi &l
TANT R, ST AT {6l o dR & geT & effal ugar ontiet 2

1.3 gRT 8, JATH @ &RT 2 @) & 3fcid g geT AR Pl argafd & a1 gaii & RM R I
T 8, Ryara 99 RefoRil & STei afe ger &1 gRa =181 R San 8, O Sitas a1 |uiy a1 armnd
& forg TR @A 89 @ S 21 — U AWell 3 9 & @rl 9 98 & ARE @ o aoera
PRATE PR FHAT & AR W J&aT & A & A 8¢ & AR ge7 ABRY BT 39 T2 B LI < |

14 gRT 9(2) & Sfcid g&T AWPHNI g&T R BT Al < Fbar 2 /781 « Ahal | URifd wY ¥, gR
9(3) ® WGP P Ifd, geT AWBRI U & a¥ H UP o &F A &l aR A AWd dbelg $I AFART ol
T AT, 9 SIfrBdH SFhe 1 AR & |

15 gRT 11 @ St Y wIfHal & o= 9 W gell & EReTT U [Rew &7 omey fam W g, S O
10 & AT SR G2l & 3gurer™ H @Y Y € do1 e WHT R 93w Sur F18) fdy o 2 ar
geT ABRY g&li & w=eroT B oy e SR R | B |

1.6 R B URT 29, LR IS & fAcell WRAR BT A+ ’d § orfafam & wavad ar fa=dt
fl wraem | 6T & ar gelt a1 Rl ) uonfa &7 ge <7 &7 IR <l 2

1.7 IMERT ST & faeell TRAR BT AfSfq @) aRT 30 & 3favia va e saf @ forw e a°f &
gedt B AR R ot ®U | A I BT AHR N @ g

1.8 AR B gRT 33 @ A, ISR AT &85 fAoell WRAR, AT & TSl Bl G- &R B
o ger S, ger IfraRYT 3R geT TfaReT & QiR ARG & 371 Hraf & frded & Hay
# foder ¢ Aot B

2. 3@ B Pl /YIARIUY & fy amdssd g1 Suae fhar e arer faawor |

21. I {5 amacd @1 B o HROT 9 Udr @l & ger (gell) B Fers / UIRYY $RAT IMaedd 7, d
SY 99 UG aeid fadmn, g et eF fieell WReR @ udd fhu oM drel sfded |
fr=feRad faavor sifard w0 9 Suaer & 8
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Vi.

Vii.

viil.

@)

ST 3—BRE UIcd W A TR 4 fAf¥gd W=7 g3 9o |

I & Uolld a¥dTdal &1 W—dedTid i o /A1 T RUTfeIdT feraT Jovd Rafe o ufq R+
HuRl & @i &1 ¥Wee fdaRer 81 a1 qedldiar gRT o Y Repfe @1 SHEa |

A mded YA &1 WA T8l © ar 9 W (@) | TRy JEror O |

AUl & @ gell B Ao G Fenfaat iR aRfY) (mded A1 emded @ P Yeie R fafdEd
BXAEIRG), ¥ 7O Hear W wU W S dlel Y—daid BT WMAe & (e g& @l
JMdedH §RT Yo fafre e &) <o) |

AT fdaRor (Bmded gRT fafdad gwanelRa) |

TaTaEal [ 3= T SrgafcRn / orgAred, ST 1 e B, W FR forg U § A1 wie Ry of %@
=

I I BT IR0 (GUAvS BIsd, &, GaT fJavor |fed @i w9107 Sigf geiil &l garifud fan
ST gRAIfad @ SR IfRe gerRer fham S sRanfad ®, Ife oy e |

JAMIEH ERT UK @I S dTell ge-agdl, raH T w9 | dal 17 8 & IiRe gaRmor & forg
AR / GRG0 / f6RfY o uRATeT T & forg afiqRe geaRiver enfie € (3fs @y &) |

J&l TR A, 2020 & AR PR URey H gef TRefor JIer |

A arae ol e RS 9 94ied &, o FrefoiRaa sifaRed swdds (ST axEsi (9
H=T | ¥ iX) & fdR®) W oga fby ST —

IRASHT BT 3ifM w9 9 I Ugd AR fBu U oM waer fawedt @1 faavvr, afy &5 @, a@ife
IfIT gefl o1 He <JAqH B 9D |

e argpen Rl @1 ve ufc (@Rt dwr <wiid gY o wisd urey H) o sRarfad aRare T &
el STATI=INT 3R RGO UR gefi T STa—vr A 2 |

3. ufiyz® gaARYer IR gaRIgor

3.1

3.2

3.3

34

35

AR B GRT 10 § gD BIC T/ IARINIT g&T & forg Ffad dwam § ge7 oy ST &1 yraeme
2 (R JfduRe gaRmor &@1 o) | 7xe R T/ J&aRING 96 & foy 99 & w0 3, dad ol
TR WBR §RT FHI—FAT R I IUYeh TSIl & Ia- &1 gedl & UIer T+ 817 |

IS ded §RT PIC S dTel / FIRINUT Y ST arel gefl 1 AT T=eid I HH AT SAD aRIeR &,
I IfRS gERIYYT /YR, Al F9d 81 I, 3fdqd gRI A fhar SMQ; oryer, Sdfed gef
BRI §RT BRI BT fIRad 3 if¥el@dsg B 8¢ a9 [dWIT §RT 3MTdad Pl U J&RIYYT / FeARII0]
qAT AT 91 dH IHD IEREME B oIy STUferd &R U&= &I SIQ |

AY Al W (T W SAET gEl B dels / TIRU & fofQ), 3Mdcd Bl UFYRS JEARMU & forg
M U BRI BT | 3dgd I VAT YA IR ARS JERYT TAT IHS IWRETG BT Fd | IS
BT, ST 991 Ud a=goila famT, I oiemr 89 fieell ReGR gRT 99a—a8yd R fAeiRa fear siar
=l

g&1 MBI UfTRS AR A1 JARMY & forg yanfad fy & a7 srférd uRsm o | 98
e S & & g™ gaR™vr # e / siaRra—Iaer &I+l 9fiqRe geRor & fofg /191 Sger |

IS 3fded WA JEARIYT FRAT 8, A 99 UG a3 Siid 9T gIRT JenfAeiRa gRem S & W 9 U
RIRT fTIed BT g&T AHN & UM ST BT B0 | &7 DN §RT e BT I8 I3 (A ay
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3.6

3.7

3.8

3.9

4.1

4.2

43

44

4.5

4.6

4.7

g<) aqd PR & e, Al A1 gui H gERIYOr (FAT suferd AT gell @ W) qof wu o gl @
w9 ¥ fefad 81 o g |

IS 3Maed P ARTYRS GeIRMTUT HRAT &, offdb 98 Ahel YR JeTRMTU H_ H fdwel I8l &, af
geT JAABRI GRT R ST R T B ol Sy SR AT JRa1fadd e R AfRe geRIvor a9
T gRT fabar SIQAT | AR ardes &l AR T R GIR FT S BT & oy ared foar e,
S e a7 fRT /987 IR R 0T & TR RIS Bl R 7] SUIdd a-HT STufdrd &l
HHT |

gell & YIRIUYT 8g THI—FHY R AT JIRIIOT HIf, 2020 BT 4T a1 ST |

AMIEH ERT g GERAd & & foy U& & fohar g & <T@t & gefil &7 Frer 11 &, 99 &3 ¥
T IASD AU & &F H, S8l q% F9d B, IaYRe JEARMI / FIRMI0T fAffad wu | far Sy |

Y 7Y I FIRIMG Y T¢ g% gar &I fa1—SH fhar Srgem dorr {6y g geRiger &1 faaver a9
fMTT & dicd WR Udre AT SIQAT | JERTeT SR+ dTell Yoidl §RT Haed gell &) Hels &I A
@ fIog gemRIuer & aiffies werfa ([ & |1y y—Hafid awdi) srues &1 Sire |

. g4 S gRT faeell g& uRReror sfdifoam, 1994 @ i gall @) Pers /IARIUYT B ©RT
9(1) @ Favia mdsd W faarR

g& JAABIRIT BT g BRI AR Do geil Pl ARG BT 2, SAMIY Dbacl MaIH B W qAT 3fyd
PR F B el DI BIe /TR BT FFART &1 ST |

geT JARNBRI gRT gell B PHels /UARMY G ATdad & Ub uia JH Garor & arer sifverd w0 |
THRITST AT UASIGAAT A1 SISIY AT BT gl Pl IS9P BRI & o woll S, f5a ifeR e
# I & At ¥ A Wiy e fewforat / smuftrn, af 1 g a1 emaew ura g9 @1 fafyr & <
e @ fior, Il S S/ TIRET f6U S arel gefl &1 | 50 A7 S9N 1@ 7, ar WSl ol
3TN geT AT BT IR B FHhd ¢ |

g& PRI A BT GRT B & 918 Y8 T P b Tdad §RT J&ll b1 Hels B I AR
TR DY AT MG & AT 81 | geT IMABRY AATHANT 1S 3 1w geii o7 a1 & TAT BT | ey
ABRI 59 919 W AR SN & 1 gel B gerg A1 Bl o WS | Hels /TIRIT J q2rT
ST AT B |

Sy —BRE Uled WR Aded gRI IRId URAGHT &F B Wihd oJerse AroEr raH  dad
AT, AeH R g WA INfe wiffiet € S 3fded gRT ofH R (111 & e W) Aifdha &
TG | SHIEY - UIdd WR URATSHT &3 Bq Mded gRT IR gell $I ToMT el (IAd gefl
BI Ue fafdre wwear < Se) R = S drel, SRIRIfd by S arel 3fiR HIe S dTel gaf
A €, BT g7 AWHN MR ATIeH gRT SHIF WR TR HYh ©U A FAud iR yaifor fdar
SITUAT |

ge1 JATTBRT IRASTHT & H F1 &l &1 A qdd Sfid gd R0 ST d1fh BIe S/ YR
g S arer gell @1 Yaaw e FuiRd @ S 9 | 39 Uk & 416, g& AHN g9y o,
T fhY S ToIT B I dTel gl &1 gl dI 3ifc v 7|

Uh R 19 gell B FAl DI YA BR AT a1 2 3R dHers /IR & oy sifcm w5y < &
ST B, A1 3Tded HEfd g& @ IR R T Vool & wU H Jell w1 Ue & fafed wwm el
TR fhy S+ arel geli @ forg drem &k @1 S arel geff & forg ‘arer |

ARAE & i gell Pl bels /TR & U gl AR §RT U AR 3Ty (W7 3iTeR)
SR a1 S | HeTs / URIRMT dI AT &1 99 &1 3afy & forw au gnfl, 59 smdes grr i
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I T PU S UR 9QTIT ST Al & | AFA DT dgdl FH B WR, A Bl AFA B oY
QAR 9 3TdET PBRAT BT |

48 gRT 9 & IUERT (3) & WP 59 TBR T
"9, Tl g& @I RRM, Plew, B AT FUSH T AT I & &I Jfhar —

@) ... I8 N QUG B & el =afth &I U &1 9 & ARM Ua &1 &F ¥ q 9 Ifd IR Al
Tl & Sy | 99t U 99T | SIS ad Uh gacdR & BT |

49 e ge1 AP I e 2 fr SN & & ddy H I a¥ gelf & RM @ fon ST smaes e
2 TAT UBel 3R IR MM §RT HaR by Y Jell B Kol F&AT 49 ¥ 31 &, JaU AN e
ERT A1 775 S/ART 50 | $H gell & Hag § Bl, TN 3MAeT W &I T AN WR T T HRaTy el
B SO S T6 6 BT B AR wra AfRfa (Jera #, Ed) gt fAkeror w2t fear Sirar @
Jorr SrgAIfad el foham e & |

410 987 RGN ARFRE P gRT 9 & FAT fHl A aded R d9 TH AR TE SN o9 qd [F S
TuRl & day # 9 A9y 99 (boisx a¥) # AffTH @ a1 9 & IfaRfd fhy U Al @ W@ &
IR H SRS §RT AR =9o 7 8|

411 IRFTH @ gRT 9 @ SU-URT (4) W AFAN Wated <ORTed gR1 Re wfuer (Rifder) |
4677 /1985 UAKT HEdl 9919 JRiers # f&AId 19,/12,/2024 & IMQW gRT AH o & 75 8, 3R
SfeTy I gedl @1 HeR / UIRYY & oy Igd SMdeHl U dN] el 8RfT |

5. 50 a7 AfF g&ai S Fer8 /AR B AfaRe od

5.1 S Al Pl & SIUBN AMRRH P gRT 8 & W1 UfST URT 9 & ARV H 50 I AP Jel B
BT / YARMY BT JFART Tal &, Al Sb IGAA W qd Tb PRalg el bl SN 5 db (b I
A g7 SrgHIfed T8 B fedn S|

5.2 S Al AR & ofaiid ger IR 50 AT IW AP gell BT Pbels /TARYT Bl AFAT <l 2, a
T SIgAY < @ RO 918, &7 SIUBRY 3Mded @ W Rale & A JgAT o T ufy WS @y
AOTT | SISl B Wi & ueand, s g Aaiod gef AP BT MG AIaR AfIRE SATBRI
AR SIfIRTh AT TG B B oY HeTT |

53 AT el vd 94l i ugsll WR AeEIgdd [9aR H dm Mo offl fd @ Al uer
@ S ARG AT AE Serar JrgAfd H AT gAfT & ofd oy Y Rl &R wdf # @S dxiew
Juferd 2| WIS, WOl AHel BT S HRA & URENd, IMdGT Pl WIBR AT IRABR B Fhll g,
e &I NF T A WHR B Al & qAT/TT 39 8 g 7di dI Fortaa s ddar & oF
W g& SN gRT JFART T&TH B BT U4 o |

5.4 50 AT IAA 3MH geli Pl HIeT / YARIUT B DI JFAR < AHY, STd T [ AT AR T &,
IRAIdd ge—ahIc & BRI T4 b el (AT ST Sid dd b IfaqRe a=ROel & Jedgq | geT T
DI ATLIHAT BT AT 7 AT A | WA & QY W IR B 918, J&T DN A5l & 3T
BT YA 999 & {10 Iue gRT UTRd Smeen § FeNes BN |

5.5 A N1 3R by S WR, URAGHT IRadh AT dad Sl R H gRT 9 & Fciid da
Pl 2, Wsdl & gaer SuRerd g9 & U areg 8|

5.6 Re anferet /anferareli (Rafae) ww=m 4677 /1985 UHAI Hedl 9919 J3ilels # f3Ai® 19,/12,/2024 &
ol 3wy gl rRed & a9 feer—FcE BT ge JAfE §RT AMd—av—HMd & AER TR
urer far SrgEm | A feen—fder /9 ares ufhar faie 19.12.2024 & oW 8 I iffRM @
gRT 9 & AT UfSd &7 8 & it W ifdd mael wR ot AR B |
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5.7 S AMG HaTeAd UishAwAl Bl 50 AT AfAH &l Bl Her / TARINUT B4 & foy A1 ggafd Asdl gry
CURIER S

5.8 50 T 3T Jeil Bl AT Pels & AM H, JeT JHRI §RT VAl ol U1 B & I 8¢ & iR
A &7 Gred far S |

TP AT & faeetT F STa=aaTT %
AT | TAT I ATH UL,

u. . ¥, warm gtz (Tataer ue a9)

AT — 1

&l 3 Hels /IARIUTT Bg facell ga aRReror sf¥frm, 1994 @ siqvia disa wivfas sgafy
e

(a1 fa9TT T IS AT AR menfea fHar o)

fawa: e @ yARIYOT D Al

SafP, ST §—HRI UIee UR IAGT F&AT o facell gar uRkReror ifafergd, 1994 (o=
AT & w9 H AHA) DI gRT 9 B AT o (R IS A (gl @1 W) B YRG0 TAT .....

IR AP, TRIRIUG R dc U @ Jgaii @1 g, 5ed gal & 99, Uk 919, ®eRG & 9
Wiifere—fdere e € 39 SRIfeg 3 Ui g8 dei 9el U8 T8 |

IR SEfP, AMded gRT g&T YIRIYYT I 2020 & AJAR b Je&l ARGV Arol1 IRga dl 75 off, foraH
TIRINT gell & 3R & GARFT &1 & foy IB1T S dTel HaHl IR YD STell 13T 7 |

IR S, Bl PR o A (Fewerd Aedl’ & wy § Feid) & QA ... @ AT
P UIAd, T A e el WReR A fRATd .. P IS T ... P AT W Irfaf e @ aRr
29 (@ N ) & ofaeid facel ger uRReor ARFRH &1 9RT 9 @1 IUFRT (3) @1 ot & ¥ ge < &1 T8
gl

3R Wafdh, 3Mded gRT URITTAT BT fAdR0T eIl R JIR fhar a1 o1 g uRIie T werel &1 f=reror
o T o 3R AR S a1l v gRIfud fhu S arel gel @1 gAl B iR 1 ulsga fdhar o
qifes 31 geit T q=man 1 | |

AR Safd, gRAST | wIfad B drel |1 gell Bl wHHifha UrT AT 9 SR el Bl gl Bl
[ e & a1 oifom s fear |

IR ST, FRATad UfiyRe GeRIvoT o/ ———— (RIS BT AM) BT &3 HHarRAl gRT fAeror faran
AT o 3R g ———— (TSIl &1 &) B AT A gell & UlY o @ oy Sugth d uA uran
T o, AT

R afh, ———— (T B M) W IRAINAT UfqRS JERMU I aq fa|eT /ST (@t s

9 FHS SIY) ERT Ua & 1 8, iR ———(@ofcdl &1 g & g&7 & ... @ # U e &
%qugrhaﬁ'\lwiwww%lsﬂiﬁﬂ%ﬁaﬂﬁﬁmwﬁw%@@wwﬁaﬁﬁﬁﬁ
—————— S AR 2
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3R STafd, TRATfAT YR Il ———— (T BT A1) BT e0r far 137 iR 89 .. e |
g&ll & YR & folg IuYeh T 17 |

IR S, —————(FTARN d¥a7 HT AW) 7 g@l S TIRUT & U 99 UG qIeid 9T, s
RIS & fleell TROR & U ———— JUY BT & AR A IR & 2 |

IR Safd, HSH BT AR (ST W ] 8) R_’AP ... S UF A& ... 3T T BT AT %

3, gl Here Ml g w@l & ) B & 3 ——— AT & gal b IR JR ————
AT & Gedl Bl BIeA BT AT < ST 2 |

FARIT 3R &1¢ o9 ard g&t &1 faavor

HOTWO | g&ll Bl UoNfcdl | JAMded & AJAR &l b | gell P W @i | IR/ Bels B2l
H&=0 frdere afzan) DN

AT TH— 2
YARIUY / Helg =g Afsd diafad fam @ od

(E—89T WX IAMAHANAR 949 fa9mT g1 smenifea fear sed | o, affw sk srgwifea
AMG Warad 9fpar & AR & i)

foeelt 3@ uRRevr affem, 1994 @ sfavia gal &) FeE /IARIYY Bq AIFF0 UG HRd G
fraffRa @7 9= 9l faldre sk arma wal @ aiefas A

faftre ol
1. JAAGH P HTg /YR T AT &l Bl FAT———— BT UTYRD JARMUUT I TR YR HRAT BRI,
e forg arded @I a9 9T & Uy am-il A gRefm S ]I S BT

TG | AT 3fded UfaURe JETRIYYT Ahelddd ST & 3R 07 (|Id) I8l b GeTRIuv] Bl &AM
PRAT &, AT GREAT ST IR a1 H a9 BR &1 ST | Al GeTRIvoT T Fherar ufowrd 100% 4§ &9 g,
Al gERMUT &1 Awedr & Ufierd & Srgurd H GRe ST IRT Sfed SR ol Sl e o= faMeT e
AT gRT iR S e R A1 fF o e W, JIRINUT S hel Ukl &1 61 & aR1E”
IRTqRS® JERMYT BT | ATIGD DI dTUF DI T GREAT ST R R PIs AT el QAT ST | e,
R & T T JARIYYT IR 59 A1 98 T @AM NS & oIy srawaed ardfds T Hre off
ST |

2. e ardesd gt RSN gRT gorr faffde safd & fiav Mg e o= geRioer - # fdvel Il
2, A qERIUY R SEHI [EREME 99 9T gRT AMHEd &I aFd R SAl W W S|
Jded 99 fAYNT gIRT TUHT &1 T3 3MaeTh SRR & A1 I T DI a9 fa¥RT BT IiT 7|

GIKIEV NG E
i IT AN & IY BT Ay & forg I B, R 39 RO R TP 9§ & fIY 9erm o1 |GFar 2|
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ii. e 3fded UfAuR® TRl PR V&1 o, Ol Mdad $I ARFEH B aR1 12 S Iure d I
FeTRIOT BT AT IR B BT |

iii. fsfl Y AT R /a1 f) e e gRT O BT T ar SRy fhU S drer Ay
A& feern—fordel o1 rded §RT AFUTeA fHaT ST =112y |

iv. IS B gaT PeTs / TIRIUY Y& BRI A BH A HH 3 a7 Usel & AWBRI & SRId DI G
BT BT |

V. gell P Hred /URRING A $I AT 3fded & W S SIgd IR a1 SRl & qor e
ARG / AHAT & & TR Blg Fiadhdd J91d STel 991 <1 Il 8, f=ar 9 a1 geil oR dig ABR 81
HHT 8 /B b ¢ |

Vi. RIEART fFy S aret gefft & o Sfaa g8 8 =l |
Vii.  TRmer iy, 2020 # FEE W9 2@l BT AES §RT AT [BAT ST 2112 |

viii. &I 1 U gE B Fled/UARING R R e, fH R uell, fras A 9™ @1 ot
AT /ST 81, ST db &b GG /ST Wiefl 7 B a7 WY |

iX. Bels & HRU IO B drel cgf it iR ofief &1 Maeaw wrdwife e i R 99T o dadr @
T AT B b Tl geT MBI BT Woll ST Aball © |

X. ATIed Bl g8 JARET BT 8RN b uRAST & o7/ e & SRM SR geil 37 b JHa
T 8

XI. JAAEd AT Gl IR AT el & Hels /AR & QRIE B dTell [l 9l geer & foy
0T wY W IR BRI |

Xii.  uRaeET 9 | gl @ ders g It yfi—arfia arell ToRll @1 w18 afogfit @ o R dr ST

YA ARATSHT PITad= Toidl gRT fbar g |

DEPARTMENT OF FORESTS AND WILDLIFE

NOTIFICATION
Delhi, the 24th April, 2025
No. F.1(2554)/Legal/HQ/23-23/1022.—In exercise of the powers conferred by Section 33 of the Delhi
Preservation of Trees Act, 1994, the Government of National Capital Territory of Delhi, in public interest, hereby,
notifies “Standard Operating Procedure (SOP) For Tree Felling / Transplantation under Delhi Preservation of Trees
Act (DPTA), 1994”

STANDARD OPERATING PROCEDURE (SOP) FOR TREE FELLING / TRANSPLANTATION UNDER
DELHI PRESERVATION OF TREES ACT, 1994

The Delhi Preservation of Trees Act, 1994 (hereinafter referred to as “the Act”) regulates the felling of
trees in NCT of Delhi. The object of the Act is to preserve the trees and not to permit cutting or felling of the trees,
unless necessary. Considering the object of the Act, it is evident that the permission for felling or cutting of the trees
can be granted only by way of an exception and not in a routine manner. The provisions of the Act reiterate the public

trust doctrine, which enjoins the State to protect the natural resources, including the trees.
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On a joint reading of Articles 21, 48A and 51A (g) of the Constitution of India, it is apparent that the State is
mandated to protect, improve and safeguard the natural environment. Trees are a vital part of our environment. The
precautionary principle requires the governments to anticipate, prevent, and remedy or eradicate the causes of
environmental degradation, including acting sternly against the violators. Illegal felling of even a single fully grown

tree hurts the environment and the society as a whole.

The aim and objective of the Act, inter alia, is to promote afforestation, reforestation and environmental
protection throughproactive participation of the community, and also to promote a sense of innate ownership amongst

the citizens, towards trees and forests in Delhi.

There are three major parts of the Act. The first part deals with the grant of permissions to fell the trees, the
second part is about the duties of the Tree Authority, and the third part is about penalizing the persons for committing
breaches of the provisions of the Act. There are other provisions, such as the obligation of the owners of the lands to

preserve the trees.

1. IMPORTANT FEATURES OF THE DELHI PRESERVATION OF TREES ACT, 1994, RELATED
TO TREE PRESERVATION:

11 As per Section 2(i) of the Act “tree” means any woodyplant whose branches spring from and are supported
upon a trunk or body as defined in the Act.

1.2 “To Fell a Tree” has been defined under Section 2(h) of the Act. As per this definition under Section 2(h) of
the Act, "to fell a tree" with its cognate expression, means severing the trunk from the roots, uprooting the
tree and includes bulldozing, cutting, girdling, lopping, pollarding, applying arboricides, burning or
damaging a tree in any other manner.

1.3 Section 8 prohibits felling of trees without permission of the Tree Officer appointed under Section 2(j) of the
Act except in situations where if the tree is not immediately felled, there would be grave danger to life or
property or traffic—in which cases the owner of the land may take immediate action to fell such tree and

report the fact to the Tree Officer within twenty-four hours of such felling.

14 The Tree Officer can grant / refuse permission for felling under Section 9(2). Pertinently, under Section 9(3)
proviso, the Tree Officer cannot give permission for felling from the same area on more than two occasions

during the same year subject to a maximum area of 1 hectare.

15 Section 11 mandates the land owners to preserve and protect trees on their land which are planted in
compliance of directions issued under Section 10 and the Tree Officer can issue directions for protection of

trees if adequate measures are not taken by the owner.

1.6 Section 29 of the Act empowers the GNCTD to exempt any area or any species of trees from all or any of the

provisions of the Act, in public interest.

1.7 The GNCTD is also empowered to prohibit felling altogether of a class of trees for a specified period under
Section 30 of the Act, and
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1.8 Under Section 33 of the Act, the GNCTD can give directions to the Tree Officer, Tree Authority and officers
subordinate to the Tree Authority regarding discharge of their functions for carrying out the purposes of the
Act.
2. DETAILS TO BE PROVIDED BY THE APPLICANT FOR TREE ELLING/TRANSPLANTATION.

2.1.  If an applicant, for any other reason, finds that felling/transplantation oftree(s) is necessary, he shall

have to mandatorily provide the following details in the application to be submitted to the Department
of Forest and Wildlife, GNCTD:

Vi.

Vii.

viil.

b)

Duly filled up form in DPTA e-Forest portal in all respect.

Self-attested copy of the registered document of ownership and/or copy of municipal or
revenue record clearly showing details of ownership of the property or jamabandi of land

record issued by the Tehsildar.

NOC from the land owner(s), if applicant is not the land owner.

Enumeration list (species and girth) of trees of the entire area (duly signed by the applicant or

authorized agent of the applicant) including geo-referenced photographs showing the

enumeration number clearly (each tree to be given a unique number by the applicant).

Boundary description (duly signed by the applicant).

Undertaking that all other permissions/ approvals, as may be required, have been obtained or

are being obtained.

Details (KML file, area, ownership proof including khasra details) of the site where the trees
are proposed to be transplanted and compensatory plantation proposed to be carried out, if

applicable.

Undertaking to be submitted by the Applicant, clearly stating that the said parcel of land
identified for compensatory plantation is not allotted for any other purpose including for

compensatory plantation / afforestation / transplantation for any other project, if applicable.
Tree Preservation Plan in the prescribed format as per Tree Transplantation Policy, 2020.

In case the application is related to a development project, following additional documents (in

addition to above mentioned documents (sl number i. to ix.)) shall also be submitted-

Details of other feasible options explored before finalizing the project, if any, to ensure

minimizing the number of trees affected.

A copy of the detailed architectural drawings (in .dwg drawing file format showing the khasra
numbers) which includes overlay of trees on to-the-scale layout and alignment of the

proposed project.
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3.

3.1

3.2

3.3

3.4

3.5

3.6

3.7

3.8

3.9

COMPENSATORY PLANTATION & TRANSPLANTATION

Section 10 of the Act mandates certain humber of trees to be planted for each tree felled/transplanted (to be
called Compensatory Plantation). As a standard for each tree felled/ transplanted, the applicant shall plant
such number of tree saplings of suitable species as specified by the state government from time to time.

If number of trees to be felled / transplanted by the applicant are less than or equal to twenty-five,
compensatory plantation/transplantation will be carried out, if possible, by the applicant itself: otherwise, for
reasons recorded in writing by the concerned Tree Officer, by the Forest Department for which required
funds will be provided by the applicant for carrying out such plantation/transplantation and its maintenance
for sevenyears.

For rest of the cases (for felling/ transplantation of more than twenty-five trees), the applicant shall provide
land for compensatory plantation. Applicant shall also bear the cost of raising compensatory plantation and
its maintenance for seven years, over such land, as fixed by the Department of Forests and Wildlife, GNCTD

from time to time.

The Tree Officer will carry out required due diligence about the land offered for compensatory plantation or
transplantation. It is clarified that enrichment/gap-planting in existing plantations will also be considered

towards compensatory plantation.

In case the applicant itself carries out the plantation, then an amount in form of security deposit as decided by
the Department of Forests and Wildlife, will be deposited by the applicant with the Tree Officer. The amount
will be refunded (after seven years) by the Tree Officer to the applicant, if plantation (number of trees as

required to be planted) is fully developed as trees in seven years.

In case the applicant has to raise compensatory plantation but fails to raise successful compensatory
plantation, then the security deposit shall be forfeited by the Tree Officer and the Compensatory Plantation
on the same proposed site shall be carried out by the Forest Department. Further, the Applicant shall be
mandated to deposit extra site improvement expenses, which may be required to make the site suitable for

plantation, as calculated by the Forest Department/Tree Officer concerned.
For transplantation of Trees, Transplantation Policy 2020 as amended from time to time shall be followed.

An exercise shall be done by the Applicant to ensure that the compensatory plantation / transplantation is
duly undertaken in the area or in the vicinity of the site itself from where trees are felled, to the extent

possible.

Each tree planted or transplanted will be geo-tagged and the details of the plantation carried out will be
uploaded on the portal of the Forest Department. Yearly progress of plantation (geo-referenced photographs
with date) will be uploaded against concerned tree felling permission by the agency carrying out the

plantation.
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4.1

4.2

4.3

4.4

4.5

4.6

4.7

4.8

4.9

CONSIDERATION OF THE APPLICATION UNDER SECTION 9(1) FOR
FELLING/TRANSPLANTATION UNDER THE DPTA, 1994 BY THE TREE OFFICER

The basic function and duty of the Tree Officers is to preserve the trees and, therefore, only in case of
necessity and for good reasons the permission for felling/transplantation of trees shall be granted.

A copy of the application for felling/transplantationof the trees along with land details will be mandatorily
sent by the Tree Officer to MCD or NDMC or DDA or Cantonment Board under whose jurisdiction the
said area falls, for their information. These authorities may submit their observations/ objections, if any to
the CEC within two weeks in case the number of trees to be felled/transplanted are 50 or more, otherwise

to the Tree Officer, from the date of receipt of the application.

The Tree Officer after visiting the site will decide whether the felling or trans-location of the trees as sought
by the applicant is necessary. The Tree Officersshall makean effort to save as many trees as possible. The
Tree Officers shall consider whether; by pruning or by some other methods, the trees can be saved from

felling/transplantation.

The approved layout plan of the project area submitted by the Applicant on the DPTA e-Forest portal
including the building plan, road and other structures, etc. shall be demarcated on the ground (on the scale
of 1:1) by the Applicant. The enumeration list of trees (each tree will be given a unique number) submitted
by the applicant, for the project area which includes trees to be saved, transplanted and felled, on the
DPTA e-Forest portal shall be jointly verified and authenticated on the ground, by the Tree Officer and the
Applicant.

The Tree Officer shall carefully examine and inspect all the trees in the project area to arrive at the bare
minimum number of trees to be felled/transplanted. After this exercise, the Tree Officer shall finalize the

list of trees to be saved, transplanted and felled.

Once the trees list is authenticated and finalized for felling/transplantation, the Applicant will ‘mark’ the trees
with paint in the form of two rings around the concerned tree i.e. “Yellow’ for trees to be transplanted and

‘Red’ for trees to be felled.

A Speaking Order to be issued by the Tree Officer for felling/ transplantation under the Act. The permission
for felling/ transplantation will be valid for a period of two years, which may be extended if proper
justification is furnished by the applicant. On expiry of the validity of the permission, the Applicant shall

apply afresh for the permission.

The proviso to sub-Section (3) of Section 9 reads thus:
“9. Procedure for obtaining permission to fell, cut, remove or dispose of a tree -
(3). .......... Provided that no permission shall be granted to any person from the same area on
more than two occasions during the same year subject to a maximum area of one hectare at a
time.”

If the Tree Officer finds that a second application is made in the same year in respect of the same area for the

felling of trees and the total number of trees covered by the first and second applications exceeds 49, even

91



[PART IV

DELHI GAZETTE : EXTRAORDINARY 13

4.10

411

if the permission sought by the second application is in respect of fewer than 50 trees, the permission
granted on the second application shall not be acted upon unless the same is vetted and approved by the by
the Central Empowered Committee (for short, “the CEC”).

The Tree Officer shall not entertain any application under Section 9 of the Act unless there is a declaration
supported by documents about the number of applications made under Section 9 of the Act in that
particular year (Calendar Year) regarding the same property.

The sub-Section (4) of Section 9 of the Act, has been stayed by the Hon’ble Supreme Court by the order
dated 19/12/2024,in the Writ Petition(s) (Civil) No 4677/1985 M.C. Mehta vs Uol, and therefore shall not

be applicable for applications submitted for the tree felling/transplantation.

5 ADDITIONALCONDITIONS FOR FELLING/ TRANSPLANTATION OF 50 OR MORE TREES

51

52

53

54

55

5.6

Whenever a Tree Officer grants permission for the felling/transplantation of 50 or more trees in accordance
with Section 8 read with Section 9 of the Act, the said permission shall not be acted upon unless the same
is approved by the CEC.

Whenever the Tree Officer under the Act grants permission for the felling/ transplantation of 50 or more
trees, immediately after granting such permission, the Tree Officer shall forward the entire record of the
application along with a copy of the permission to the CEC. Upon receipt of the documents, it will be open
for the CEC to call upon the concerned Tree Officer to furnish additional information and additional
documents, as required.

The CEC will carefully consider the applications and all relevant aspects and will decide whether the
permission deserves to be granted or whether any modification is required to the permission or the terms
and conditions imposed under the permission.The CEC, after examining the entire case, may either allow
or reject the application, may allow the application partly and/or modify the terms and conditions on which

permission is proposed to be granted by the Tree Officer.

While granting permission to fell/ transplant 50 or more trees, unless the case is exceptional, actual tree-
cutting work shall not be undertaken unless compliance is made with the requirement of planting trees by
way of compensatory afforestation. After receiving orders of the CEC, the Tree officers shall amend the
orders passed by them to give effect to the order of the CEC.

On the requisition being made by the CEC, the project proponent or the applicant who makes an

application under Section 9 of the Act shall be bound to appear before the CEC.

All the directions of the Hon’ble Supreme Court in the Judgement dated 19/12/2024 in the Writ Petition(s)
(Civil) No 4677/1985 M.C. Mehta vs Uol will be followed bythe Tree Officer on case-to-casebasis. These
directions/SOPs are applicable w.e.f. 19.12.2024 and will also apply to all the pending applications under
Section 8, read with Section 9 of the Act.
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5.7 These SOPs have also been concurred by the CEC for felling/ transplanting of 50 or more trees.

5.8 In case of any illicit felling of 50 or more trees, the CEC will be informed by the Tree Officer within
twenty-four hours of receipt of such information by the Tree Officer.
By Order and in the Name of the Lt. Governor of
National Capital Territory of Delhi

A.K. SINGH, Principal Secy. (Environment & Forests)

Annexure-1
Model indicative Permission Order under DPTA, 1994 for felling / transplantation of trees
(to be modified by the Forest Department as per the requirement)
Subject: Permission for Transplantation of Trees

WHEREAS, application no. ..... .... on DPTA e-Forest portal has been received from ............. regarding
transplantation of...... (number of trees).....trees and felling of ............ number of trees for .............. (purpose)

under Section 9 of Delhi Preservation of Trees 1994 Act, 1994 (hereinafter referred as ‘the Act’).

AND WHEREAS, list of all trees to be transplanted and felled with details of name of the trees, girth

measurement, geo-coordinates along with photographs was received in this office and found to be in order.

AND WHEREAS, a Tree Preservation Plan made in accordance with the Tree Transplantation Policy 2020
highlighting the steps that would be undertaken to ensure survival of transplanted trees was submitted by the

applicant.

AND WHEREAS after the approval of Central Empowered Committee (hereinafter referred as ‘CEC’)
dated............ , the Government of NCT Delhi vide order No........... dated....... , has exempted condition of Sub
section (3) of Section 9 of DPTA under Section 29 of the Act (If applicable).

AND WHEREAS, the details of the project were drawn on the site by the Applicant and inspection of the
project site was carried out and the list of trees to be felled and transplanted were further refined so that more trees can

be saved.

AND WHEREAS, all the trees to be affected by the project were found to be numbered and the submitted

trees list was finalized after due diligence.

AND WHEREAS, Compensatory Plantation site proposed at ----- (name of the site) ------ was inspected by
the field staff and was found suitable and sufficient to plant ............. number of tree saplings of ----(list of species)
OR

AND WHEREAS, Compensatory Plantation site proposed at ----- (name of the site) ------ has been provided

by the Forest Department/........... Department (in case of deemed forest), and was found suitable and sufficient to
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plant ............. number of tree saplings of ----(list of species). Further UA has deposited the required amount of Rs---

----for such Compensatory Plantation.

AND WHEREAS, Transplantation site proposed at ----- (name of the site)------ was inspected and was found

suitable for transplantation of ............ number of trees.
AND WHEREAS, ----(name of UA)-----has deposited a security amount of Rs. ------- with Department of
Forests & Wildlife, GNCTD for transplantation of .............. trees.

NOW THEREFORE, the permission is granted for transplantation of ----Nos---- of trees and felling of -----

Nos---- of trees subject to fulfilment of terms & conditions Annexed.

DETAILS OF TREES TO BE TRANSPLANTED AND FELLED

S.N. Species of Trees | S.No. of tree as per Location of Trees Reason for
application (with geo coordinates) Transplantation / felling
1.
2.
Annexure-2

MODEL INDICATIVE TERMS AND CONDITIONS FOR TRANSPLANTATION/FELLING

(To be modified by the Forest Department as per the requirement from time to time.Conditions shall be as

per the Act and the approved SOPs)

INDICATIVE LIST OF SPECIFIC AND GENERAL CONDITIONS TO BE STIPULATED WHILE
GRANTING PERMISSION UNDER THE DPTA, 1994 FOR FELLING / TRANSPLANTING

Specific Conditions

1. The compensatory plantation of ----  number of trees permitted for felling/ transplantation should be

completed by the Applicant at the site for which refundable security deposit of amount

will be deposited by the Applicant with the Forest Department. If the applicant carries out
compensatory plantation successfully and maintains the plantation for 07 (seven) years, the Security Deposit
amount will be refunded afterwards. If the success percentage of the plantation is less than 100%,

theamount of security deposit proportionate to the percentage of failure of plantation will be forfeited and
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2.

the Forest Department will raise the Compensatory Plantation equal to the failed number of saplings at the
same site or at another site as may be decided by the Tree Officer. No interest will be paid on the amount of
the Security Deposit refunded to the applicant. However, the actual amount required for such plantation and

its seven-year maintenance etc at the time of the refund will be deducted.

If the Applicant fails to carry out the plantation at the earmarked site within a period as specified by the tree
officer, the plantation and its maintenance will be carried out by the Forest Department at the same site at
the cost of the applicant. The applicant will hand over the site to the Forest Department along with the

required funds as calculated by the Forest Department.

General Conditions:

Vi.

Vii.

viii.

Xi.

Xii.

The permission is valid for a period of two years, which is extendable, on valid reasons, for one more year.

If Applicant is doing Compensatory Plantation, a detailed plantation schedule shall have to be submitted by

the applicant in compliance with section 12 of the Act.

All related directions issued, or may be issued by any Hon’ble Court and/or any competent authority must be

complied with by the Applicant.

The applicant will intimate to the office of Tree Officer at least 3 days in advance before commencing the

felling/transplantation.

Permission to fell/ transplant the trees is granted at Applicant’s own risk and without prejudice to the claim(s)

of any person/s who may be having any right(s) over the land or the trees.

The translocated trees should be appropriately spaced.

All the conditions specified in transplantation policy, 2020 must be complied by the applicant.

Felling/ Transplantation of any tree which has a nest of a bird, squirrel or snake pit shall not be carried out till

the nest/pit is abandoned.

Lops and Tops arising out of pruning may be sent to the nearest public cremation ground and a copy of the

receipt may be sent to the Tree Officer.

The Applicant must ensure that the protected trees are not disturbed during the construction / development of

the project.

The applicant will take adequate precautions and be fully responsible for any accident that might happen

during felling / transplantation of trees.

For felling of trees from the project land, if any compensation is to be paid to the land-owning agency, the

same shall be borne and settled by the project implementing Agency.
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GOVERNMENT OF " T OF DELHI
DEPARTMENT OF FOREST AND WILDLIFE
2 FLOOR, A-BLOCK, VIKAS BHAWAN
IP ESTATE, NEW DELHI-110002.
ANNEXURE - 22

No. 187/DCF (S)/Legal/23-24/ Date: 29.08.2025
To,

The Registrar,

Hon'ble National Green Tribunal,

Principal Bench,

New Delhi.
Subject: Authorization for filing of affidavit in O.A. No. 386/2024 titled "Vinay

Prakash v. NCT of Delhi & Ors."

Sir,

In compliance with the Hon'ble Tribunal's directions dated 30.04.2025 in the matter of
0.A. No. 386/2024 titled "Vinay Prakash v. NCT of Delhi & Ors.,” Shri Ankit Kumar,
Deputy Conservator of Forests (Southj, South Forest Division, Department of Forests and
Wildlife, Government of NCT of Delhi arrayed ac ~espondent No. 03 in the instant matter, is
hereby authorized to file the action taken report in the form of affidavit on behalf of the Principal
Secretary (Environment & Forest), GNCTD before the Hon'ble National Green Tribunal.

Shri Ankit Kumar is further authorized to sign, submit, and affirm any documents,
affidavits, reports, or related material as may be required in connection with the above-
mentioned matter on behalf of the said respondents.

This authorization is being issued for the purposes of ensuring compliance with the
Hon'ble Tribunal's Orders and proper representation in the proceedings.

Principal Secre;ary (Environment & Forest)
Government of NCT of Delhi

3&?9_6



ANNEXURE – 22

2


	6ed042a345f0ffe247415c0014b15bf6a697c85ae0163cc8a133e20d77c1973e.pdf
	075d2ee11e83e67caf24cd4159803c9a0e7b785397e19621b0846c6b24c0aa2b.pdf
	075d2ee11e83e67caf24cd4159803c9a0e7b785397e19621b0846c6b24c0aa2b.pdf
	075d2ee11e83e67caf24cd4159803c9a0e7b785397e19621b0846c6b24c0aa2b.pdf
	075d2ee11e83e67caf24cd4159803c9a0e7b785397e19621b0846c6b24c0aa2b.pdf
	075d2ee11e83e67caf24cd4159803c9a0e7b785397e19621b0846c6b24c0aa2b.pdf

